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Singarani C o llie ries L im ited

4418 SHRtMATI LAKSHMl PANABAKA : Will the 
Minister of COAL t)e ()leased to state ;

(a) whether the Government propose to take over 
Singarani Collii.Ties l imited;

(b) if so, the details thereof alongwith the reasons 

therefor;

(c) whether Singarani Collieries Limited is incurnng

"leavv losses.

(d) if so, the details thereof alongwith the reasons 
‘herefor; and

(e) the ste()s taken t)y the Government to make it

i rofitable

THE MINISTER OF STATE OF THE MINISTRY OF 
-GAL (SHRIMATI KANTI SINGH) ; (a) and (b) Singareni 

o llienes Comf)any Limited (SCCL) is already a Govern- 
Company It is a joint venture? of Government of 

Andhra Pradesti hokiing 5VV., of the share capital and 

government of India holding 49% of the share capital

(c) and (d) SCCL earned profit of Rs. 16.2G crores 

'̂ nd Rs 25 crores in 1993-94 and 1994-95 respectively. 

However, the c:omf)any incurred a loss of Rs 191 crores 

'i 1995*96 due to the following reasons

(i) There were two major strikes by workers spread 

over 40 days during April-May. 1995 and
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October-November, 1995 demanding early wage 
settlement as per National Coal Wage Agree
ment (NCWA)>V. The strikes caused a produc
tion loss of 3.30 Million Tonnes in 1995-96.

(ii) Almost all the production of SCCL is of D,E,F
& G grades on non-coking coal. Out of these 
grades, the pnce of only grade D non-coking coal 
has been deregulated in March. 1997. The prices 
of administered grades of coal were last revised 
in June. 1994. Owing to the non revision of 
pnces of administered grades due in June 1995 
and June 1996, the company was not able to 
neutralise escalation in input costs and impact 
of NCWA-V agreement with revised dearness 
allowance pattern. The impact of NCWA-V during 
1995-96 alone was Rs. 82 crores.

(e) In March. 1997 the Government have deregu
lated the pnce of D grade of non-coking coal and allowed 
SCCL to fix the pnces of E, F and G grades of non-coking 
coal every six months till January, 2000 by updating the 
cost indices as per the escalation formula contained in the 
1987 report of the Bureau of Industrial Costs and Prices 
The Government have also decided to deregulate the 
pnces of E, F and G grades of non-coking coal after 1st 
January, 2000

It is expected with the implementation of the above 
decisions the company will earn profits.

Sale of Uptron

4419 SHRI JANG BAHADUR SINGH PATEL 
Minister of FINANCE be pleased to state :

Will the


